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Complainants

Respondent

Member

Complainants

Respondent

1. The present complaint g‘ai#bﬁen'fﬁlé‘d ﬁy‘}fh’”ﬂ gﬂmphmant;‘alluttees under section

31 of the Real Estate [Regulatlun and Dmlnpmem} Act, 2016 (in short, the Act)
read with rule 28 of the Haryana Real Estate (Regulation and Development) Rules,

2017 {in short, the Rules) for violation of section 11(4)(a) of the Act wherein it is

inter alia prescribed that the promoter shall be responsible for all obligations,

responsibilities, and functions under the provisions of the Act or the rules and

regulations made there under or to the allottee as per the agreement for sale

executed inter se.

A
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A.Unit and project-related details

2. The particulars of the project, the details of sale consideration, the amount paid by
the complainants, the date of proposed handing over of the possession, and the
delay period, if any, have been detailed in the following tabular form:

Sr. Particulars Details
No.
1. | Name of the project “70 Grandwalk”, Sector 70, Gurugram
2. | Project area ) 2.893 acres
3. | Nature of the project Commercial Complex
4. | DTCP license no, and val}dtg:ﬁ '34.0f 2012 dated 15.04.2012 valid upto
| status =7 AA;.M 2020
5. | Name of licensee & ;‘:f?i { Shine Buildcon
6. | RERA Registered/ not. regis-{ 280 Eﬂl? dated 28.07.2017 valid upto |
tered -EJ\!I ALY
7. | Unit no. /T B2 oor
A/ SEie iﬁﬁ e n _'f’kbfmmplajnt}
8. | Unit area admeisgrmg | 179 sq. ft. (Super Area)
. ' (Page Hﬂ-ﬂi of complaint)
9. | Allotment Lrettair d 7.112014 |
d tage gf complaint)

\Z

&

10. | Date of Execuuu. of

" 11.| Building plan approval

12. | Payment Plan

Chuse 13, POSSESSION AND HOLDING
CHARGES
"fii} subject to Force Majeure, as defined herein
and further subject to the Allottee having com-
plied with all its obligations under the terms and
conditions of this Agreement and not having de-
faulted under any provision(s) of this Agreement
including but not imited to the timely payment
of all dues and charges including the totol sale |
Consideration, registration charges, stamp duty |
and other charges and also subject to the Allot-
tee having complied with all formalities or doc-
umentation as prescribed by the Company, the
- Company proposes to offer the possession of the

ﬂ’ Page 2 of 18
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said Shop to the Allottee within a period of 42
months from the date of signing of this
agreement or approval of the Building plans,

whichever is later. The Allottee further
agrees and understonds that the Company
shall additionally be entitled to a period of 6
(six month) ["Grace period"), after the 2xpiry
of the said Commitment Period to allow for un-
foreseen delays beyond the reasonable controf of
the Company.”

(Page no. BO of complaint]

14.]

Due date of possession

~ ['ecution of BBA being later including grace
| period of 6 months being unquallﬁed and

11.05.2019
(Calculated 42 months from the date of ex-

Amount paid by tbé_

ants rsS Y

‘untonditional)

'E 75,025 /-
ng. 77 of complaint)

/53,645, -
gﬁ;iér SOA page 108 of complaint)

17.| Occupation Eerliﬁ@ﬂm 10.10.202;
I-(page no. 31.0f reply)
18, | Offer of possess ;m v 15. l@z{li

Hi

B.Facts of the complaint: =

3. The complainants made the fﬂ]]mmug syimuﬁﬁmm in the complaint:

a) That the representatives of the re
showed a promising in i éqﬂﬁg
Gurugram, Haryana ar;& assured that all, the plans had been sanctioned and the
construction has been started and would be Eﬂm]}l&t&d on time,

'1.4 ]‘l 'ré."-j

nt m%uf complaint)

ent mmyarij, visited the complainants and

1 706 B{@LI{" by Tapasya, Sector 70,

b) That the complainants being lured by the commitments of the respondent paid an

advance amount of Rs.1,50,000/-to the respondent to get the booking confirmed

for the shop admeasuring super area of 179 sq. ft. for the total sale consideration

of Rs.18,75,025/-. The respondent issued a receipt against the said amount for

booking on 03.09.2014 along with receipt against the cheque given for the

booking amount and the complainants opted for the possession linked payment

plan.

/A
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c) That after more than the 2 months, respondent issued an allotment letter for unit

no. B-122, 1+ floor admeasuring super area of 179 sq. ft. specifying the payment
details to be made by the complainants.

d) Thereafter, a buyer's agreement was executed on 11.05.2015 between the parties

for the subject unit. By that time, the complainants paid a total amount of
Rs.5,51,465/-. The agreement contained one-sided terms and conditions
favouring only the respondent.

e) That the complainants made the payments from time to time upon as per the

demands raised and call notices sent by the respondent. Also, the respondent

issued receipts against the paym % ived from the complainants,
That the complainants hﬂﬂj}&]d’ﬁ Eﬁ : ﬁyv‘ Ws 12,53,645/- against the subject
unit. The complainants had l}ﬂtdﬂfiﬂﬁﬂﬂ r’manjr pa;rm ent, and had made it as

and when demands rauseﬂ h,y the rEspuuﬂent.

g) That the complainants ﬂsil;ed l:he pruﬁfan:t site of tﬁg&ﬁpnndent from time to time

i)

| |
and were shocked to %E‘% the m:ata uﬁ‘a.félrs. mﬁg‘ a partial structure had been

erected by the respun&ent,“tha cuinphinantg used to ask the respondent about
the progress of the prnject, ‘and the m&pﬁhdﬂﬂt a]ways gave a false imprassion
that the work is going on in full m@dsgnd{ecnrdlngly asked for the payments,

which the r:umplaman% [%da’hﬁn @}P F

h) That the complainants tried to' ‘Epprﬁaﬂ‘l the respbnﬂent to get the construction

of the unit completed as soon as possible to aveid any further loss, but it had been
of no use. Despite receiving more than 70% of the payments on time for all the
demands raised by the respondent, repeated requests, reminders over phone
calls and personal visits of the complainants, the respondent failed to deliver the
possession of the subject unit within the stipulated period.

That the construction of the project as promised by the respondent to deliver the

subject unit by 11.01.2019 had not been completed within the time, which clearly

/A

Page 4 of 18



f HARERA
GUQUGW Complaint No. 5702 of EUEE

shows the ulterior motive of the respondent to extract money from the allottees

fraudulently,

j] That due to the omission on the part of the respondent, the complainants had
suffered from disruption in their working arrangement, mental torture, and
agony, and had also continued to incur severe financial losses.

k) That the respondent sent the offer of possession on 15.10.2023 to the
complainants, stating that the occupation certificate had been received by them.
The subject unit was offered after more than 4.5 years from the due date of

possession wherein the respondent dgma;gded unreasonable and uncalculative

amounts. ‘ -,‘{-.;
“‘ﬂ."

-u

WislyE ;,11.1

1} Moreover, the cumplmnanw hﬂﬂ nﬂ; ﬁgEn g‘i’ﬁen possession of their unit by the
respondent. The respo ndénﬁhadﬂe’[a?&&the Eonstruction of the said project and
caused undue hardships for the complainants.

m) That the delivery of pn$§egsiﬂn of the sul ject unit ];;pﬂ been delayed due to non-

| ’\H | & |

completion of the sanff grﬂjgct ‘ﬂ‘lé r%mnqeﬂt on time due to illegal
misappropriation of the fuzi'ds and callulis attitude of the respondent. Also, the
respondent failed to justify f'ts«‘aa:ti»nns and had been delaying the matter on one
pretext or another and is mngwmﬁlﬁ;ﬁﬁyfﬁent of delayed possession charges.

n) That the r&spnndent&c@ng&_}r F;Liﬁ *Eﬁﬁ@ck the deposited amount of the
complainants for a sufficient time ‘afid s ‘how lable to pay delayed possession
charges.

C. Relief sought by the complainants:
4. The complainants have sought the following relief(s):
i. Direct the respondent pay delay possession charges dll actual physical
possession.
ii. Direct the respondent to handover the possession.
itl. Direct the respondent to execute conveyance deed
iv. Direct the respondent not to charge anything not a part of agreement.
v. Direct the respondent not to charge holding charges and maintenance charges
till actual handover.
vi. Direct the respondent not to charge EEC/EFC, charges and power backup
charges.

ﬁn/ Page 5ot 18
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vii. Direct the respondent to pay litigation cost of Rs.1,00,000/-.

5. On the date of hearing, the authority explained to the respondent/promoter about
the contraventions as alleged to have been committed in relation to section 11{4)
of the Act to plead guilty or not to plead guilty.

D.Reply by the respondent.

6. The respondent contested the complaint on the following grounds:

a) That around September 2014, the complainants learned about the project and
approached the respondent repeatedly to know the details of the project. The
complainants further enquired E.h.ﬂ

t the specification and veracity of the project
and were satisfied with every pri i) med necessary for the development
of the project. el ﬂ 'l
b) That after being fully sanﬂﬂed with l:hE Bgimﬁcatmn and veracity of the project
the complainants appllad fﬁr booking of a mmm&tmal unit vide application form.
The complainants wénﬂ alw'a re ofithe f&r#ns of meap?llcatfﬁn form and decided
te sign upon the same aﬁé; bein gfully smlsﬂedjmthuut any protest,
¢) Thereafter, being I:LllljFﬁﬂhﬁﬁEﬂ with l:lhe spe\éiﬂ h‘aﬁﬂn and veracity of the project,
the respondent issued an aJIa‘tmgm letter dﬁ;ad 17.11.2014, allotting shop no.B-
122, 1# floor admeasuring s‘;rﬁ“é ‘

in the respondent’s péﬁi&ct, A

 sq. ft. in favour of the co mplainants

e TS A

d) Thereafter, on 11.1]5.‘129'"‘15”: a :hu}'ér's agre“emﬂnt was executed between the
parties pertaining to thé'subject unitiaving a basic sale price of Rs.15,93,100/-
plus other charges. The sale consideration was stipulated under the possession
linked payment plan.

e} That as per clause 13(ii] of the agreement, possession of the said unit was
proposed to be offered within an estimated time period of 42 months from the
date of signing of the agreement or approval of building plans whichever is later,
along with a grace period of 6 months. The possession was subject to normal

working conditions i.e, force majeure circumstances were exempted and the

/3/ Page 6of 18
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allottee having complied with all its obligations under the terms and conditions

of the agreement.

f) That since starting the respondent was committed to complete the construction
of the project with the proposed timeline and had invested an amount approx. to
Rs.120,00,00,000/- towards the completion of the project including both the
land cest and construction-related costs/expenditures. The respondent under
bonafide had already paid EDC/IDC charges in full to the concerned department
and on the contrary, the collection from the allottees of the project was only
approximate Rs.45,00,00,000/ AT

g) As, per Clause 7(i) of the Agreen‘ﬁ 1 *7 1ent of instalments” stipulates that the

complainants shall remain ;espunsib}g 'rfnrdmr:harging the amounts due as per
the payment plan. Howeven, thﬂfumplaimﬁs failed to discha rge the payments
as per the payment :.rhgdﬂle Tfm tnmplamaﬁts have paid only an amount of
Rs.12,53.645/-. The éﬂ%ﬁﬂﬁ&i narts wa:m MﬁEl] awaﬁ éf the terms and conditions
of the agreement. Fur&ler under ser:.ﬁun 1*1:_’&] and 19(7) of the Act, 2016, the
complainants were nhhgated to make the necessary payments as specified in the
agreement and were liablg fQ‘E&j‘{i&E{M !’p: Ejmyﬂeia},r in payment. Additionally,
clause 7(iii) of the agreemefit-¢ 1tities

delayed payments and eﬂemn@f’&

L

" respondent to charge interest on

uﬁ:nﬁltfh case of a default beyond 60
days. However, the respondent has hot terminated the agreement and is ready
and willing to deliver possession of ﬂjg}_s:;h{f‘gctlm; provided the complainants
make the due payment élnng with the applicable interest.

h) That the development work of the project was slightly decelerated due to the
reasons beyond the control of the respondent due to the impact of GST which
came into force after the effect of demonetisation in last quarter of 2016 which
stretches its adverse effect in various industrial, construction, business area
even in 2019, The respondent had to undergo huge obstacle due to effect of

demonetization and implementation of the GST.

A
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That on 09.11.2017, the National Green Tribunal New Delhi passed a directions

to prohibit all construction activities in the NCR region for certain periods.
Similarly, there were various other orders passed by the courts and statutory
authorities prohibiting construction activities for certain durations.

That due to the above unforeseen circumstances and causes beyond the control
of the respondent, the development of the project got decelerated. Such delays
were not intentional. The respondent was bound to adhere with the order and

notifications of the courts and the Government.

k) That subsequently, upon remnvalpﬂpite*ﬁwid -19 restrictions it took time for the

1)

workforce to commute back fm{h i ,,{;Esﬂages which led to slow progress of
the completion of project. Despite, faclnh Shertage in workforce, materials and
transportation, the respﬁﬂdant cm'itimmd wnh the construction work. The
respondent also has mwﬁgt}r ﬂul;_': e work uh:p'mir in the already constructed
building and ﬁ:-rtures 3{3 é‘te cunairuqr[@ was mgﬂhndnned for more than 1

year due to Covid- lgl&nkﬂuwn whlch led to fu n:her extension of the time period

in construction of the pro IEEI.

That the respondent has' r@y*ﬁbmﬂaﬁgg‘mﬁnn certificate on 10.10.2023,
from the DTCP, for the respecﬁmtuﬁﬁ: ﬁ'ﬁh‘é"@m the unit of the complainants is
situated. The respondent vide offér of possession letter dated 15.10.2023,
offered possession to the cnmptamants intimating that the respondent has

obtained nccupai;emc&ﬂiﬁmté rﬂ‘rc{ tnt'ttqeﬂ rfm complainants to take the
possession of the unit post clearing the outstanding dues.

m) That the respondent upon considering the actual delay so caused has already

granted a discount of Rs.36,695/- on account for the delayed period and the
same was already adjusted/deducted from the total outstanding amount due

upon offer of possession.

n) That the complainants have filed the present complaint with the intention of

making unlawful monetary gains, despite the respondent providing a discount

f PageBof 18
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on account of the delay and being ready to deliver possession upon payment of

the outstanding dues. The complaint is based on false allegations and
suppression of material facts, and that the present complaint is an abuse of the
process of law, deserving to be dismissed with cost
7. Copies of all the relevant documents have been filed and placed on the record. Their
authenticity is not in dispute. Hence, the complaint can be decided based on these
undisputed documents and submission made by the complainant.

E. Jurisdiction of the authority:
8. The authority observes that it has t&r{ﬂyﬂd as well as subject matter jurisdiction

to adjudicate the present cumplam"t for thy : ;

E. I Territorial jurisdiction W R |
9. As per notification no. 1/92/2017-1TCP dated 14.12.2017 issued by Town and

Country Planning Depar’cmﬂnt theiurisdicﬂgn ﬁf Rea{ Estate Regulatory Authority,
Gurugram shall be the ﬂm’E Euni—gt"am IBISIIIE; aﬁ]i; all purposes with offices
situated in Gurugram. In ti % pr&s.,en; case, l:@e gﬁq‘lﬂ]‘qc;}rgqu estion is situated within

the planning area of Gurugram district. Therefore, this authority has complete
territorial jurisdiction to ,aai mth ti‘lE presenﬁfmnpslﬂmt.

E. Il Subject matter juris P Vr'ﬂ"‘”"
10. Section 11(4)(a) of the Act, 2016 provids s that the promoter shall be responsible

to the allottee as per the grﬂjn&ﬁt for sale. Section 11(4)(a) is reproduced as

hereunder:

Section 11(4)(a). UiV

Be responsible for ﬂH ﬂhilgﬂtmns. rﬂptmsrbrfmﬁs and functions under the
provisions of this Act or the rules and regulations made thereunder or to
the allottees as per the agreement for sale, or to the association of allottees,
as the case may be, till the conveyance of all the apartments, plots ar build-
ings, as the case may be, to the allottees, or the common areas to the asso-
clation af allottees ar the competent authority, as the case may be;
Section 34-Functions of the Authority:

34(f) of the Act provides to ensure compliance of the obligations cast
upon the promoters, the allottees and the real estute agents under this Act
und the rules and regulations mode thereunder.

11. So, in view of the provisions of the Act quoted above, the authority has complete

jurisdiction to decide the complaint regarding non-compliance of obligations by

/&/ Page 9 0f 18
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the promoter leaving aside compensation which is to be decided by the

adjudicating officer if pursued by the complainants at a later stage.

F. Findings on the objections raised by the respondent:

F.I Objections regarding force Majeure.

12. The respondent-promoter alleged that grace period on account of force majeure

13,

conditions be allowed to it. It raised the contention that the construction of the
project was delayed due to force majeure conditions such as demonetization,
orders of the Hon'ble NGT prohibiting construction in and around Delhi, various
other court orders and the Covid-19, pandemi-: among others, but all the pleas
advanced in this regard are rjevuid ﬂf meri:. The buyer’s agreement was executed
between the parties on 11.05.2015 and as per terms and conditions of the said
agreement the due date of handing over of possession comes out to be 11.05.2019,
The events such as demunetizahnn and variuus orders by NGT in view of weather

condition of Delhi NCR reg‘iﬂn. were mr a shnrter duran,:m of time and were not
continuous. Hence, in view of afuresaad clrnumstanr:es. no period grace period can
be allowed to the respondent/builder. Though some allottees may nat be regular
in paying the amount due but whether the interest of all the stakeholders
concerned with the said pruje{:t be ;;t unTmld due to fault of some of the allottees.
Thus, the prummer-remundent camml: be granted any leniency for aforesaid
reasons. It is well settled principle that a person cannot take benefit of his own
WIOngs. {

As far as delay in :nnstmcﬁﬁn due tnh ﬁu.rﬁreék‘gf :Enwd—IH is concerned, Hon'ble
Delhi High Court in case titled as M/s Halliburton Offshore Services Inc. V/S
Vedanta Ltd. & Anr. bearing no. O.M. P (1) (Comm.,) no. 88/ 2020 and 1.As 3696-

3697/2020 dated 29.05.2020 has observed that:
69. The past non-performance of the Contractor cannot be condoned due
to the COVID-19 lockdown in March 2020 in India. The Contractor was in

breach since September 2019, Opportunities were given to the Contractor
to cure the same repeatedly. Despite the same, the Contractor could not

/a/ Page 10 0f 18
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complete the Project. The outbreak of a pandemic cannot be used as on ex-
cuse for non-performance of a contract for which the deadlines were much
before the outbreak itself”

14. The respondent was liable to complete the construction of the project and the

possession of the said unit was to be handed over by 11.05.2019 and is claiming
benefit of lockdown which came into effect on 23.03.2020 whereas the due date of
handing over of possession was much prior to the event of outbreak of Covid-19
pandemic. Therefore, the authority is of the view that outbreak of a pandemic
cannot be used as an excuse for non- performance of a contract for which the
deadlines were much before the outbreak itself and for the said reason, the said

time period is not excluded while calculatin '8 the delay in handing over possession.

G..Findings on relief sought by the cumph]ﬁanl;s

G.I Direct the respondent pay delay possession charges till actual physical
possession

15. In the present complaint, mq:tnrn plmnant-s mtend t;lrcqnurme with the project and
are seeking possession. Tguf;,’ the ;{fm‘eﬂ l.tmt and ﬂéf@y possession chargss as
provided under the pmﬂsiﬂ{)s of section 'lﬂ[ l) ﬂf tlm Act which reads as under:

“Section 18: - Retmufﬂmmmt and compensation
18(1). If the promoter fals to mpﬁﬂﬂﬂr F,i ururbm to give possession of
an apartment, plot, or Hn.‘,{#l‘rgﬂv REC 3\ v
Pruwn‘ed :hut wharean ﬂ'ﬂﬂﬂ‘ﬂﬂ;ﬂ'@s qrwrmmq' to mfhdraw from the pro-
Ject, he shall be p@fd,ﬂ&; @e:,pr ?fe:ﬁtﬁrw manth of delay, till
the handing overof the possession, at such Fate as may be prescribed.
16.Clause 13 of the apartment buyer agreement provides for handing over of

possession and is reproduced below:”

“{ii) subject to Force Majeure, as defined herein and further subject to the
Allottee having complied with all its obligations under the terms and con-
ditions of this Agreement and not having defaulted under any provision(s)
of this Agreement including but not limited to the timely payment of all
dues and charges including the total sale Consideration, registration
charges, stamp duty and other charges and also subject to the Allottee hav-
ing complied with all formalities or documentation as prescribed by the
Company, the Company propeses to offer the possession of the said
Shop to the Allottee within a period of 42 months from the date of
signing of this agreement or approval of the Building plans, which-
ever is later. The Allottee further agrees and understands that the
Company shall additionally be entitled to a period of 6 (six month)

ﬂ/ Page 11 of 18
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(“Grace period”), after the expiry of the said Commitment Period to

allow for unjhresean delays beyond the reasonable control of the
Company.”

17.The authority has gone through the possession clause of the agreement. At the
outset, it is relevant to comment on the pre-set possession clause of the agreement
wherein the possession has been subjected to all kinds of terms and conditions of
this agreement and the complainant not being in default under any provision of
this agreement and in compliance with all provisions, formalities and
documentation as prescribed by the promoter. The drafting of this clause and
incorporation of such conditions 15 not. qnlqy‘ vague and uncertain but so heavily
i s
ipgaln

loaded in favour of the promoter ag |
vl
by the allottee in fulfilling furlnaliﬂes ami &nmmentatiuns etc. as prescribed by the

the allottee that even a single default

promoter may make the pﬂSEE‘EEiﬂTI clauﬂﬂ- irrelevant for the purpose of allottee
and the commitment daj:v& fpr handmg over pHSSEﬁﬂﬂn loses its meaning.

1B. The buyer's agreementm w’;:rlvntal legafﬁﬂhunent whzch should ensure that the
rights and liabilities uf’,‘l'%fii,th h,_uﬂdg;’pgmﬁuta} agd_huyerfalluttw are protected
candidly. The flat agreem&ﬁt lays dﬂwﬁ’?thé terms that govern the sale of different
kinds of properties like resic{“ Els,ﬁmwmgls gtc. between the builder and the

ij!;q'

buyer. It is in the interest umﬁﬁ? }ﬁm’e{s to have a well-drafted buyer’s
agreement which would thereby proteet the rights of both the builder and buyer in
the unfortunate event of a dispute that may arise. It should be drafted in the simple
and unambiguous language which may, beunderstoed by a common man with an
ordinary educational haci(g'l';t;ul'li I;; sh;uld contain a provision with regard to
stipulated time of delivery of possession of the unit, plot or building, as the case
miay be and the right of the buyer/allottee in case of delay in possession of the unit,
19, Admissibility of delay possession charges at prescribed rate of interest: The
complainants are seeking delay possession charges. Proviso to Section 18 provides
that where an allottee does not intend to withdraw from the project, he shall be

paid, by the promoter, interest for every month of delay, till the handing over of
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possession, at such rate as may be prescribed and it has been prescribed under

Rule 15 of the Rules, ibid. Rule 15 has been reproduced as under:

“Rule 15. Prescribed rate of interest- [Proviso to section 12, section 18
and sub-section (4] and subsection {7) of section 19]

For the purpose of proviso to section 12; section 18; and sub-sections (4]
and {7) of section 19, the “interest ot the rate prescribed” shall be the State
Bank of India highest marginal cost of lending raote +2%.:

Provided that in case the State Bank of Indio marginal cast of lending rote
(MCLR) is not in use, it shall be replaced by such bénchmark lending rates

which the State Bank of India may fix from time te time for lending to the
general public.”

20, The legislature in its wisdom in the subordinate legislation under the Rule 15 of

21

22,

the Rules, ibid has determined thqé escril aed rate of interest. The rate of interest

so determined by the legislature, I%_ﬁ RasH ‘le and if the said Rule is followed to
award the interest, it will ensurg. uni'fﬂ m prar;ﬁce: in all the cases.

Consequently, as per w&h&lm‘uf th& State Eank ﬂf ndia i.e., https://sbi.co.in, the
marginal cost of Iendth ln sh&@nHﬂER] as q:ﬁda‘tﬂ i.e., 04.07.2024 is B.95%.

Accordingly, the prescl‘flbect rate nf’:fnrdffe%ill &e?hgrgmal cost of lending rate
+2% i.e., 10.95%, '

The definition of term "interest aﬁ &ﬁmed under Section 2(za) of the Act provides
that the rate of interest r:hm:" ﬁiaaﬂntfee by the promoter, in case of
default, shall be equal to the rate rllch the promoter shall be liable to

pay the allottee, in case ﬁféefzﬂﬁt 'ﬂh&r&iﬂaﬁi&tﬂﬁﬁ is reproduced below:

“(za) *in:eresz means the mmsqmlw‘ﬂsrgajﬂbig By the promoter or the
allottee, as the c@m & v | = .J' LA I

Explanation, — :ﬁ! ur;}nﬁe‘f:f thit clatide —

the rate of interest chargeable from the allottee -!:=_1.—' the promoter, in case of
default, shall be equal to the rate of interest which the promater shall be
linble to pay the allottee, in case of default;

the interest payable by the promoter to the allottee shall be from the date
the promoter received the amount or any part thereof till the date the
amount or part thereaf and interest thereon is refunded, and the interest
payable by the allottee to the promoter shall be from the date the allottee
defaults in payment to the promoter till the date it is paid;”
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23. Therefore, interest on the delay payments from the complainants shall be charged
at the prescribed rate i.e,, 10.95 % by the respondent/promoter which is the same

as is being granted to them in case of delayed possession charges.

24.0n consideration of the circumstances, the evidence and other record and
submissions made by the parties, the authority is satisfied that the respondent is
in contravention of the provisions of the Act. By virtue of buyer's agreement
executed between the parties, the possession of the booked unit was to be
delivered within 42 months with an additional grace period of 6 months from the
date of execution of the agr&ement Ei EIE- .2015) or date of approvals of building
plans (03.05.2013), whichever is Ea&g;

.-"‘-‘,*-_,r sl
possession comes out to be Lliﬂ?l&l'} c Eﬁlated from the date of execution of

h reﬁ:ere the due date of handing over

buyer's agreement being later. ﬂcmpatian certificate was granted by the
concerned authority on w,ilﬂ 2!]23'311:] ﬁiereaﬂ'er. Jhe possession of the subject
unit was offered to the éoihplm nantsuniﬁdmz-ﬂ IE ﬁcgne-s of the same have been
placed on record. The aﬂtﬁ‘nnjty is nﬁh&:unsldkfﬁﬁ view that there is delay on part
of the respondent to offer pﬁyﬂ;:a] possession I}f the S'l.lﬁmct unit and there is failure
on part of the promoter ﬁg}ﬁ] ‘rﬁ: ghhgaqquns and responsibilities as per the
: -‘Muver the possession within the

T W

buyer's agreement dated 11.05:2
stipulated period. Lk |
25. Section 19(10) of the Act ﬁbllgdtesthe :ai"lﬂftéés‘" to l:ﬂ.kﬂ possession of the subject
unit within 2 months F;Em the date of receipt-of occupation certificate. In the
present complaint, the occupation certificate was granted by the competent
authority on 10.10.2023. The respondent offered the possession of the unit in
question to the complainants only on 15.10.2023, so it can be said that the
complainants came to know about the occupation certificate only upon the date of
offer of possession. Therefore, in the interest of natural justice, the complainants
should be given 2 months’ time from the date of offer of possession. These 2 month

of reasonable time is being given to the complainants keeping in mind that even
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after intimation of possession practically they have to arrange a lot of logistics and

requisite documents including but not limited to inspection of the completely
finished unit but this is subject to that the unit being handed over at the time of
taking possession is in habitable condition. It is further clarified that the delay
possession charges shall be payable from the due date of possession. ie.,
11.05.2019 till the expiry of 2 months from the date of offer of possession
(15.10.2023) which comes out to be 15.12.2023.

G.11 Direct the respondent to handover the possession.
The respondent has obtained the eccupation certificate from the competent

authority on 10.10.2023 and nﬂemﬁ %‘pﬁ%ssﬁﬂn of the allotted unit vide letter
dated 15.10.2023. As per Section19(10] ¢ ,m of 2016, the allottees are under an
obligation to take possession, aﬁha's%;b}ﬂst init within 2 months from the date of

receipt of occupation certlﬂtfate. The complainants are directed to take the
possession of the allotted.unit aﬂ‘er makiﬂg Pa}rmam pf outstanding dues, if any
within a period of 60 dh}}s of thi.'s Ul&den The &E‘-ﬁﬁndent shall handover the

possession of the allotted unitas perspeci fieation of the buyer's agreement entered

into between the parties.
G.I1I Direct the respondent to execute conveyance deed.
As per section 11(4)(f) amd smtiun“f‘?fﬂ‘ﬁﬂ]‘m m"l: of 2016, the promoter is under

Y

obligation to get the c%ﬁ#}!ﬁm‘ﬂ Md &Ec&tﬁ m]‘favuur of the complainants.
Whereas as per section 1-9[11} of the Act.of 2016, the allottee is also obligated to
participate towards registration of the conveyance deed of the unit in question.

28. Since the possession of the subject unit has already been offered after obtaining

occupation certificate on 10.10.2023. The respondent is directed to get the
conveyance deed executed within a period of three months as per the terms of
Section 17 of the Act of 2016 from the date of this order. The respondent is further
directed not to place any condition or ask the complainants to sign an indemnity of

any nature whatsoever, which is prejudicial to their rights as has been decided by
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the authority in complaint bearing no. 4031 of 2019 titled as Varun Gupta V,
Emaar MGF Land Ltd,

G.IV Direct the respondent not to charge anything not a part of agreement,
G.V Direct the respondent not to charge holding charges and maintenance
charges till actual handover.

29. The above-mentioned reliefs sought by the complainants are being taken together
as the findings in one relief will definitely affect the result of the other relief,

30. The respondent shall not charge anything from the complainant which is not the
part of the buyer's agreement. The respondent is also not entitled to claim holdin g
charges from the complainants at any point of time even after being part of the
builder buyer agreement as per law settie;i by Hon'ble Supreme Court in civil

“:\ -q\ll - i

appeal nos. 3864- EEEﬂfEﬂEQdEdd : m: 1#’3!3.2!12&

* Maintenance Charges s ,

31. This issue has already beén dealt with by the Authnriry in complaint bearing no.
4031 of 2019 titled as "Vumn Gupta l-"s Emaar MGF Land Limited" decided on
12.08.2021, wherein h: was held that tl:le #espﬂgﬂent is right in demanding
maintenance charges at the rates’ prescribed in‘the builder buyer’s agreement at
the time of offer of pussessipn, However, the respondent shall not demand the
maintenance charges for more than gne yearfrom the allottee even in those cases
wherein no specific clause has begn prescribed in/ the agreement or where the
maintenance charges has been dem ande& for more than a vear.

G.VI. Direct the respondent not to charge EEC/EFC, charges and power
backup charges.

32.The counsel for the complainants during the course of proceedings dated
04.07.2024 submitted that they are not pressing for the abovementioned relief
Hence, in lieu of the submission made by the counsel for the complainants, the
Autharity cannot deliberate upon the said relief.
G.VIL. Direct the respondent to pay litigation cost of Rs.1,00,000/-.

33. The complainant is seeking relief w.r.t compensation in the aforesaid relief, Hon'ble

supreme Court of India in civil appeal titled as M/s Newtech Promoters and
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Developers Pvt. Ltd. V/s State of UP & Ors. Supra held that an allottee is entitled

to claim compensation under sections 12, 14, 18 and section 19 which is to be

decided by the adjudicating officer as per section 71 and the quantum of

compensation shall be adjudged by the adjudicating officer having due regard to

the factors mentioned in section 72. The adjudicating officer has exclusive

jurisdiction to deal with the complaints in respect of compensation.

H.Directions issued by the Authority:
34. Hence, the Authority hereby passes this order and issues the following directions

under section 37 of the Act to EHEI.‘I.EE“FBBH]“EI‘IEE with abligations cast upon the

promoter as per the functions entmstﬂﬂb the Authority under section 34(f) of the
Act of 2016; . ;i"‘ 1 -

. The respondent is dlrgﬁﬁﬂtﬂ“/ﬁ'i I' ter J:#ﬁ: the complainants against the
paid-up amount at Lhﬂ-—“;l‘rﬁcn*seﬂ I!ﬂ!!mf-.‘é fﬂ ?3% per annum for every month
of delay from due ;I.‘af& of possession i.e., 11.052019 till expiry of 2 months
from the date of offer of possession (15. 10:2023}ie., up to 15.12.2023 only or
till actual handov emﬁpagsassipn ﬁfhlﬁheﬂeﬂiﬂaﬂiﬂr The arrears of interest
accrued so far shall be pa@m the tumpldir{am within 90 days from the date
of this order as per rule’ 1&[2} thhe nﬂﬂs Also, an amount of Rs.36,395/-
already adjusted by - the respo
handing over puﬁrsﬁé'%hﬁl :
possession charges'to be paid by the respondent in terms of proviso to section
18(1) of the Act. | - ‘h

towa clqr,,immpensatmn for delay in

f adjusted towards the delay

ii. The rate of interest chargeable from the allottee by the promoter, in case of

lii.

default shall be charged at the prescribed rate fe, 10.95% by the
respondent/promoter which is the same rate of interest which the promoter
shall be liable to pay the allottee, in case of default i.e., the delayed possession
charges as per section 2(za) of the Act.

The complainants are directed to pay outstanding dues, if any, after
adjustment of delay possession charges within a period of 30 days The

Page 17 of 18



35. Complaint stands disposed of.
36. File be consigned to the Reg/@tz‘(_ FARRL T SN
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respondent is directed to handover the physical possession of the unit within

30 days to the complainant/allottees along with execution of conveyance deed
within next 30 days after payment of stamp duty charges by the complainant.

iv. The respondent shall not charge anything from the complainants which is not
the part of the buyer’s agreement. The respondent is also not entitled to claim
holding charges from the complainant/allottees at any point of time even after
being part of the builder buyer agreement as per law settled by Hon'ble
Supreme Court in civil appeal nos. 3864-3889/2020 decided on
14.12.2020., '

;ill -”;H"‘Jiivmb

Jf ._LQ.LE'..- ‘j o =

1 'E-:’ j’ ﬂ.\‘ n ”d \h “ Lin' ;’i W “I -—
Dated: 04.07.2024 | I - [Vljayl{ ar Goval)
Vi S | . Member
Haryana Real Estate
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